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To,

The Registrar,

The National Green Tribunal,

Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in & ngt.filling@gmail.com

Sub: Compliance Report reference to order dated 16.05.2024 passed by

Hon’ble National Green Tribunal Principal Bench, New Delhi in OA
No. EA No. 33/2021 In OA No. 68/2021 Sushil Raghav Vs Union of
India & Ors. —reg.

Respected Sir,

With reference to the above-mentioned subject in compliance of
Hon’ble National Green Tribunal, order dated 16.05.2024 in EA no. 33/2021 in
OA no. 68/2021 in the matter of Sushil Raghav vs Union of India & ors.
Compliance Report is hereby submitted for kind perusal and necessary action

please.
Youn%_ryrely

Enclosure: Compliance Report.
(Vikas Mishra)

Regional Officer
Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2. Chief Environmental Officer, Circle-1, U.P. Pollution Control Board,
Lucknow for information.

3. Shri Pradeep Misra, Advocate, Hon’ble Supreme Court/NGT, New Delhi for
perusal and necessary action please.

4. Law Officer-l, U.P. Pollution Control Board, Lucknow for information.

Reg}onal Officer

8T FrIferd : ATL0T0THO—2, VFeT—16, TR, MUAEIG—201012 BIT—0120—4160108
g : TC-12V, faqfy @ve, Ml TR, @ e 226010
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

EA No. 33/2021.

In
OA No 68/2021
Sushil Raghav APPLICANT
Versus
Union of India & Ors RESPONDENTS

Compliance Report reference to order dated 16.05.2024 passed by Hon’ble
National Green Tribunal Principal Bench, New Delhi in OA No. EA No. 33/2021
In OA No. 68/2021 Sushil Raghav Vs Union of India & Ors.

It is most respectfully showeth:
1) That, Hon’ble National Green Tribunal (here in after referred to as NGT) vide its

order dated 16.05.2024 in the above said matter has passed certain directions,

relevant portion is reproduced here under:

s tow s 12. The reply on behalf of UPPCB dated 13.05.2024 has been filed and
the counsel for UPPCB during the course of interaction stated that UPPCB is not
responsible for taking any action and he cannot make a statement if sewage is still
flowing in the storm water drain. Along with the response of UPPCB no water
sample analysis report of samples taken from storm water drain have been filed. We
are of the view that once an issue relating to flowing of sewage in storm water drain
is raised then it is the responsibility of the UPPCB to take sample from storm water
drain in question and get them analyzed to find out correct position and once the
photographs are enclosed with details of the area by the applicant showing that the
sewage is flowing openly then it is the responsibility of the UPPCB to find out the

person responsible for the same and take appropriate action for imposition of



environmental compensation. We find that UPPCB has not only failed to discharge
their responsibility but an incorrect stand has been taken that UPPCB has no
responsibility in this matter. |

13. In above background, we give one more opportunity to the concerned
respondents to comply with the order and file compliance report at least one week
before the next date........................ 7

2) That, in compliance to the direction issued on 16.05.2024 by the Hon’ble NGT,
an inspection of site in question was made by officials from Regional Office,
Uttar Pradesh Pollution Control Board, Ghaziabad on 15.07.2024 in reference to
discharge of untreated sewage/effluent in storm water drains in village Karkar
model situated in Municipal Corporation ward no. 43 at Sahibabad, Ghaziabad
as raised by the applicant.

3) That, during visit inspection team interacted to local residents and it was
apprised that sewer line has been laid but not connected to sewerage system and
lack of combination of sewerage network untreated sewage coming from
household is flowing in open drains.

4) That, during inspection it was observed that untreated sewage coming from
household of karkar model is flowing in open drains and meeting in Sahibabad
drain. Photograph taken during inspection from various points of drains is shown

below.

8 Region, Uttar Pradesh, India i w5l Ghazisbad, Uttar Pradesh, india
MBCR+2VG, NCR, Karkar Mandan, Sahibabad Industrial Area Site 4, Sahibabad, N ] Caneng, ddan, Sehibabad Ridustrial Atee Ske
Region, Ghazisbad, Uttar Pradesh 201010, indis ! Y , tar Prodesh 201030, bdia
A Lat 28670197 i
N iong 77.342268°
15/07/24 12:45 PM GMT 20530
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5) That, it is also pertinent to mention here that Sahibabad drain carries untreated

domestic effluent of residential areas Bhopura, Gagan Vihar, Shalimar Garden,
Garima garden, Janakpuri, Pasaunda, Rajendra Nagar Residential area, Village
Sahibabad, Village Jhandapur, village Karkar mandan, Village Maharajpur,
Chander Nagar, Surya Nagar, Kaushambi & Vaishali etc. and carries treated
effluent of industries located in Sahibabad Industrial Area and Rajendra Nagar
Industrial Area. Sahibabad drain is partially tapped for treatment near NH-24 in
74MLD STP at Indirapuram before entering in Delhi at Ghazipur. Rest effluent
of Sahibabad drain meets in Shahdara Drain and finally meets in Yamuna River

in Okhla Barrage.

6) That, during inspection officials of Uttar Pradesh Pollution Control Board have

taken samples from various points of the drains situated is karkar model. Results

of drain sample collected from various points as shown below.

Sl. | Name of Sampling pH | Color | Odo | B.O.D | C.O.D | T.S.S. Total Fecal
No Point ur | .mg/L | .mg/L | Mg/L | Coliform colform
(MPN/100 | (MPN/100
mL) mL)
1. | Purana Shiv Mandir, | 7.00 | Turbid | Faint | 42.0 198.0 | 184.0 32x10° 26x10°
Rana Gali, Kadkad
Model  Sahibababd
Ghaziabad
2. | Railway Fatak Road, | 7.20 | Turbid | Faint | 58.0 2160 | 1120 39x10° 33x10°
Kadkad Model
Sahibababd
Ghaziabad
3. | Infront of Rakesh | 6.85 | Turbid | Faint | 34.0 160.0 68.0 27x10° 22x10°
House, Kadkad
Model  Sahibababd
Ghaziabad
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Remark:-The above analysis results of the drain’s sample collected from various
location indicates the characteristics of untreated domestic effluent.

7) That, during inspection officials of Uttar Pradesh Pollution Control Board also

collected samples from various point of Sahibabad drain. Results of drain sample

collected from various points as shown below.

S.No Sampling point pH Color Odour B.O.D C.0D TSS
mg/L mg/L mg/L
1. Sahibabad Village 6.89 Turbid Faint 126.0 290.0 135.0
Site-4, Sahibabad
Ghaziabad
2. Rapid Rail Metro 7.10 Turbid Faint 114.0 286.0 120.0
Station, Site-4, ’
Sahibabad Ghaziabad
3 Surya Nagar Bridge 6.20 Turbid Faint 124.0 298.0 132.0
4, Near Country Inn 7.12 Turbid Faint 112.0 282.0 110.0
Hotel Site-4,
Sahibabad Ghaziabad
5. Sahibabad Drain 6.84 Blackish |[Unpleasant | 112.0 288.0 210.0
Tapping Point

8) That, the area of karkar model is situated in Municipal Corporation ward no. 43
at Sahibabad in Ghaziabad which is under the jurisdiction of Nagar Nigam,
Ghaziabad. Having regard to inspection regarding sewerage network and
treatment of sewage coming from the area in question, Uttar Pradesh Pollution
Control Board issued a letter to Nagar Nigam, Ghaziabad on 22.07.2024 and
reply is awaited. The copy of said letter is attached herewith as Annexure-1.

9) That, Uttar Pradesh Pollution Control Board has issued show cause notice to
Nagar Nigam, Ghaziabad for imposition of Environmental Compensation of Rs.
2,45,00,000/- for the period of 01.07.2020 to 15.07.2024 (Total 49 Months) on
17.08.2024 The copy of said letter is attached herewith as Annexure-2.

10) That, in compliance of recommendations given by the Yamuna Monitoring
Committee (YMC) appointed by Hon’ble Tribunal, monitoring of total 11 STPs
situated in District Ghaziabad is being carried out on weekly basis by U.P.
Pollution Control Board. Compliance status of each STP in month of July-2024

are as follows: -
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S. Name of Date pH Color B.O.D C.OD |TS.S Total Fecal
No. STP mg/L mg/LL |mg/L | Coliform | Coliform
MPN/100 | MPN/100
ml mi
1. | 74MLD | 03.07.2024 | 7.17 Colourless 8.0 58.0 9.0 2200 930
SBR STP, | 10.07.2024 | 7.23 Colourless 7.0 59.0 9.0 1700 630
Indirapura
. 16.07.2024 | 7.32 Colourless 7.0 56.0 8.0 1400 610
2407.2024 | 7.16 Colourless 6.0 54.0 7.0 1200 400
30.07.2024 | 7.24 Colourless 7.0 55.0 6.0 1500 610
2. | 56 MLD | 03.07.2024 | 7.27 Turbid 14.0 90.0 | 20.0 1400 680
UASB 10.07.2024 7.12 Turbid 12.0 88.0 17.0 1100 400
. dSera %ur | 16072024 | 7.8 Turbid 10.0 820 | 140 | 2100 830
m 24.07.2024 | 7.52 Turbid 12.0 84.0 15.0 2200 930
30.07.2024 | 7.21 Turbid 14.0 92.0 16.0 2700 930
3. | 56 MLD | 03.07.2024 | 7.45 Colourless 7.0 520 |[.6.0 2500 610
SBR STP, [10.07.2024 | 7.18 | Colourless 8.0 56.0 7.0 2200 680
D“S,"‘il?:lda’ 19.07.2024 | 7.6 | Colourless 9.0 580 | 80 2700 930
N;gg'r 24.07.2024 | 7.16 Colourless 8.0 54.0 7.0 2100 830
31.07.2024 | 7.22 Colourless 7.0 50.0 6.0 1400 610
4. | 70MLD | 03.07.2024 | 7.24 Turbid 14.0 920 | 220 1700 680
UASB 10.07.2024 | 7.34 Turbid 12.0 88.0 | 21.0 1100 610
Dug;fhl;’i da. | 19:07.2024 | 7.66 Turbid 15.0 940 | 24.0 2500 930
Vijay > [ 24.07.2024 | 7.54 Turbid 14.0 920 | 220 2100 830
‘Nagar 30.07.2024 | 7.24 Turbid 12.0 90.0 | 20.0 1700 610
5 30MLD | 02.07.2024 | 7.22 Colourless 8.0 52.0 7.0 3400 680
MBBR 08.07.2024 | 7.10 Colourless 7.0 50.0 6.0 2200 610
Safflﬁ i | 16072024 | 7.6 Colourless 6.0 46.0 7.0 1700 400
d, Loni 22.07.2024 | 7.23 Colourless 7.0 44.0 7.0 2100 830
29.07.2024 | 7.32 Colourless 7.0 42.0 6.0 2100 610
6 S6 MLD | 02.07.2024 | 7.1 Colourless 9.0 60.0 20.0 3400 830
SBRSTP, | 08.07.2024 | 7.64 Colourless 7.0 56.0 18.0 2500 680
Govindpur ™6 075024 | 7.15 Colourless 8.0 58.0 20.0 2200 930
am 23.07.2024 | 7.24 Colourless 8.0 52.0 18.0 2100 930
30.07.2024 | 7.35 Colourless 7.0 50.0 17.0 1700 610
7 56 MLD | 02.07.2024 | 7.32 Colourless 7.0 520 |60 2200 400
SBRSTP, | 08.07.2024 | 7.52 Colourless 8.0 56.0 7.0 2700 830
Bapudham [“76075004 | 743 | Colourless 7.0 54.0 6.0 2100 610
23.07.2024 | 7.15 Colourless 6.0 48.0 6.0 1700 680
30.07.2024 | 7.44 Colourless 7.0 46.0 8.0 2100 830
8 56 MLD | 03.07.2024 | 7.63 Colourless 12.0 95.0 25.0 2200 930
SBRSTP, [ 10.07.2024 | 7.56 Colourless 16.0 92.0 22.0 3400 830
Morty 19.07.2024 | 7.23 Colourless 14.0 90.0 20.0 2500 930
24.07.2024 | 7.32 Colourless 12.0 88.0 18.0 2100 680
31.07.2024 | 7.64 Colourless 14.0 92.0 24.0 2200 930
9 05MLD | 03.07.2024 | 7.12 Colourless 15.0 1220 | 52.0 1400 680
MBBR 08.07.2024 | 7.23 Colourless 14.0 118.0 50.0 2200 610
Trscgca 16.07.2024 | 7.65 Colourless 12.0 1200 | 480 1700 680
city, Loni | 23:072024 | 713 Colourless 14.0 1220 | 49.0 2100 830
30.07.2024 | 7.45 Colourless 12.0 1200 | 46.0 1700 610
10 | 56MLD | 03.07.2024 | 7.14 Colourless 7.0 50.0 8.0 1400 610
SBR STP, | 10.07.2024 | 7.64 Colourless 8.0 48.0 7.0 1700 680
Indirapura ™6 7 2024 7.54 Colourless 7.0 46.0 6.0 2100 400
m 24.07.2024 | 7.2 Colourless 7.0 44.0 7.0 2200 680
31.07.2024 | 7.56 Colourless 8.0 46.0 7.0 2700 930
11 | 21.5MLD | 03.07.2024 | 7.23 Turbid 22.0 123.0 | 240 2200 930
SBR STP, | 08.07.2024 7.45 Turbid 20.0 118.0 26.0 1700 680
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Siddharth | 10.07.2024 | 7.12 Turbid 18.0 1200 | 22.0 1400 610 |
Vihar 19.07.2024 | 7.26 Turbid 24.0 136.0 | 30.0 2200 680
25.07.2024 | 7.34 Turbid 28.0 1420 | 44.0 2700 930
31.07.2024 | 7.18 Turbid 26.0 1400 | 42.0 2100 610

Remark:-In view of above report, all parameters in final outlet of STPs are found
within prescribed norms.
Therefore the above compliance report is submitted before this tribunal for kind

consideration and further necessary action as the tribunal may deam fit and proper.

Mol N

(Navneet Kumar Pandey) (Vipul Kumar)
A.E.E. AE.E.
UPPCB, Ghaziabad. UPPCB, Ghaziabad.
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RN We now sum up our directions as follows:-
1. 100% treatment of sewage may be ensured as directed by this Tribunal vide order dated 28.08.2019 in O.A. No. 593/2017
“by 31.03.2020 atleast to the extent of in-situ remediation and before the said date, commencement of setting up of STPs
and the work of connecting all the drains and other sources of generation of sewage to the STPs must be ensured. If this
is not done, the local bodies and the concerned departments of the States/UTs will be liable to pay compensation as
already directed vide order dated 22.08.2019 in the case of river Ganga i.e. Rs. 5 lakhs per month per drain, for default
in in-situ remediation and Rs. 5 lakhs per STP for default in commencement of setting up of the STP......” )
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......... 12. The reply on behalf of UPPCB dated 13.05.2024 has been filed and the counsel for UPPCB
during the course of interaction stated that UPPCB is not responsible for taking any action and he cannot
Mmake a statement if sewage is still flowing in the storm water drain. Along with the response of UPPCB no
water sample analysis report of samples taken from storm water drain have been filed. We are of the view
that once an issue relating to flowing of sewage in storm water drain is raised then it is the responsibility
of the UPPCB to take sample from storm water drain in question and get them analyzed to find out correct
position and once the photographs are enclosed with details of the area by the applicant showing that the
sewage is flowing openly then it is the responsibility of the UPPCB to find out the person responsible for the
same and take appropriate action for imposition of environmental compensation. We find that UPPCB has
not only failed to discharge their responsibility but an incorrect stand has been taken that UPPCB has no
responsibility in this matter.......... ”
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BLNo. | Name of Sampling Poi

pH | Color Odour | B.O.D. | C.O.D] TSS. | Total Colifoy Fecal colfo
mg/L | mglL | MgL |(MPN/ (MPN/100m

100mL)
1 Purana Shiv Mandir, Ran| 7.00 | Turbid Faint 42,0 198.0 | 84.0 32x10° D6x10°
Gali, Kadkad Model
Sahibababd Ghaziabad
..... 2/~
Doo—1241, Ry avs TC-12V, Vibhuti Khand,
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_2_
2, Railway Fatak Road, 7.20 | Turbid Faint 58.0 216.0 | 112.0 | 39x10° 13x10°
<t | Kadkad Model Sahibaba
Ghaziabad
3. Infront of Rakesh House,| 6.85 | Turbid Faint 34.0 160.0 | 68.0 27x10° D2x10°
Kadkad Model Sahibaba
Ghaziabad ‘
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/- We now sum up our directions as follows:

i. 100% treatment of sewage may be ensured as directed by this Tribunal vide order dated
28.08.2019 in O.A. No. 593/2017 by 31.03.2020 atleast to the extent of in-situ remediation and
before the said date, commencement of setting up of STPs and the work of connecting all the
drains and other sources of generation of sewage to the STPs must be ensured. If this is not done,
the local bodies and the concerned departments of the States/UTs will be liable to pay
compensation as already directed vide order dated 22.08.2019 in the case of river Ganga i.e. Rs. 5
lakhs per month per drain, for default in in-situ remediation and Rs. 5 lakhs per STP for default in

L4

| aiyeR Moo WEAT 593 /2017 WATARST Gee W 7 3R T I e gew 9 oeg Rl
20.122023 % TIRa W ¥ affa Jer oiw Freeraa 8~
# .As observed in para 13 above, 100% treatment of sewage/effluent must be ensured and strict
coercive action taken for any violation to enforce rule of law. Any party is free to move the Hon’ble
Supreme Court for continued violation of its order after the deadline of 31.3.2018. This order is without
prejudice to the said remedy as direction of the Hon’ble Supreme Court cannot be diluted or relaxed by
this Tribunal in the course of execution. PCBs/PCCs are free to realise compensation for violations but
from 1.7.2020, such compensation must be realised as per direction of this Tribunal failing which the
erring State PCBs/PCCs will be accountable.”
i SuNied el F) gReTa v g Wo THoshodo EIRT oTo WEAT 5932017 F affa amewr
i 21.00.2020 T AP 20.12.2023 B R TR fym, MA@ fawg f&is 01.07.2020 GRGEICH
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F149x5,00,000=2,45,00,000/-(FR T He Yareirg e Ar) qataeelta afagft sffta &y o
¥ IR T AR Pria R W A wgl @ T e
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